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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th October, 2017

G.S.R. 1227(E).—Whereas by notification of the Government of India in the Ministry of
Environment and Forests number $.0.19(E), dated the 6™ January, 2011 (hereinafter referred to as the Coastal
Regulation Zone Notification, 2011), the Ceniral Government declared certain coastal stretches as Coastal
Regulation Zone and restrictions were imposed on the setting up and expansion of industries, operations and
processes in the said Zone;

And whereas, atomic minerals are the list of minerals declared under Part-B of First Schedule of the
Mines and Minerals (Development and Regulation} Act, 1957, occurring as such or in association with other
minerals;

And whereas, atomic minerals are required for strategic and other requirements by the Department of
Atomic Energy and are processed for strategic applications including power generation;

And whereas, the Central Government, having regard to the provision of sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, is of the opinion that it is in public interest to dispense with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules for amending the said Coastal
Regulation Zone Notification, 201 1.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment {Protection} Act, (29 of 1986) read with clause (d) of sub-rule (3} of rule 5
of the Environment (Protection} Rules, 1986, the Central Government hereby makes the following further
amendments in the Coastal Regulation Zone Notification, 2011, namely:—

l. in paragraph 3, in clause (x), for sub-clause (a), the tfollowing sub-clause shall be substituted,
namely:—

“(a) mining of Atomic Minerals notified under Part-B of the First Schedule of the Mining and
Mingrals (Development) Act, 1957 (67 of 1957} occurring as such or in association with ong or other
minerals”;

2. in paragraph 4, in clause (ii), for sub-clause (g), the following sub-clause shall be substituted,
namely:—

“(g) mining of Atomic Minerals notified under Pari-B of the First Schedule of the Mining and
Minerals (Development) Act, 1957 occurring as such or in association with one or other minerals™;

3. in paragraph 8,—

(1) in sub-paragraph (I). CRZ-1, in item (ii}, after sub-item (g}, the following shall be inserted,
namely:—

¢h) Manual mining of atomic mineral(s) notified under Part-B of First Schedule of Mining and
Minerals (Development) Act, 1957 occurring as such or in association with one or other minerals -
in the inter-tidal zone by such agencies as authorised by Department of Atomic Energy, as per
mining plan approved by the Department of Atomic Energy:

Provided that the manual mining operations are carried out only by deploying persons using
baskets and hand spades for collection of ore or mineral within the intertidal zone and as per
approved mining plan,

Explanation.—For the purpose of this notification, manual mining shall mean the mining
operations undertaken without deploying or using drilling and blasting or Heavy Earth Moving
machinery in the intertidal zone.
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(2) in sub-paragraph {III}.CRZ-III,.—

(iy in item A, in sub-item (iii), for the clause (¢), the following clause shall be substituted,

namely:

“{¢) Mining of Atomic Minerals notified under Part-B of the First Schedule of the Mining
and Minerals (Development) Act, 1957 occurring as such or in association with one or

other minerals™;

(ii)  in item (B), after sub-item (x), the following sub-item shall be inserted;

“(xi) Mining of Atomic Minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development) Act, 1957 occurring as such or in association with one or other

minerals”.

[F. No. 19-27/2015-1A-111]

RITESH KUMAR SINGH, Tt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide number S.0. 19%(E), dated the 6™ January, 2011 and subsequently amended as
follows:—
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8.0. 2557(E), dated the 22™ August, 2013;
S.0. 1244(E), dated the 30™ April, 2014;

S.0. 3085(E), daied the 28" November, 2014;

S.0. 383(E), dated the 4” February, 2015;
5.0. 556(E), dated the 17" February, 2015;
S.0. 938(E), dated the 31 March, 2015;

S. 0. 159%E), dated the 16 June, 2015;

S. 0. 3552(E) dated the 30" December, 2015;
S. 0. 1212(E), dated the 22" March, 2016;
S.0. 4162(E), dated 23" December, 2016;
S.0. 621(E), dated 23" February, 2017;

S.0. 1393(E), dated 3™ May, 2017; and

S.0. 2444(E), dated 31* July, 2017.
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